
 

Central Administrative Tribunal 
Principal Bench 

 
CP No. 475/2019 
OA No. 1528/2019 
MA No. 122/2020 

 
New Delhi, this the 10th day of January, 2020 

 
Hon’ble Mr. Justice L. Narasimha Reddy, hairman 

Hon’ble Ms. Aradhana Johri, Member (A) 
 
1. Deepak Kumar,  
 Working as EE(Civil), Group ‘A’,  
 Aged about 49 years,  
 S/o Sh. Gurbachan Singh,  
 R/o 41, Vrindavan Apartments,  
 IP Extension, New Delhi 
  
2. Ramesh Kumar,  
 Working as EE (Civil), Group ‘A’,  
 Aged about 48 years,  
 S/o Sh. Pitru Mal,  
 R/o B-5/76, Sector-4,  
 Rohini, Delhi 
 
3. Kuldeep Singh,  
 Working as EE (Civil), Group ‘A’,  
 Aged about 49 years,  
 S/o Sh. Inder Singh Maan,  
 R/o C-57, Prem Kutir Apartments,  
 Sect-9, Rohini, Delhi   - Petitioners 
 
(By Advocate:  Shri M.K. Bhardwaj) 
  

VERSUS  

Smt. Varsha Joshi,  
Commissioner,  
New Delhi Municipal Corporation,  
Dr. SPM Civic Centre,  
JLN Marg, New Delhi-110002  - Respondent 
 

(By Advocate: Mr. RV Sinha with Mr. Amit Sinha) 
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: O R D E R (ORAL) : 

Justice L. Narasimha Reddy: 

 

OA No. 1528/2019 was disposed of on 

16.05.2019, directing the respondents to pass orders 

on the representation submitted by the applicants, 

within a period of two months from the date of receipt 

of a copy of the order. This Contempt Petition is filed, 

alleging that the respondents did not comply with the 

directions issued in the OA.  

 
2. Learned counsel for the respondents has placed 

before us, a copy of the order dated 09.01.2020 

through which the representation of the applicants was 

disposed of.  It is a detailed order, wherein 

recommendations of the DPC, which met on 

26.12.2016, were analyzed and the steps taken 

thereafter are stated in detail.  

 
3. It hardly needs any mention that in case the 

applicants are not satisfied with the order dated 

09.01.2020, they can pursue the remedy in accordance 

with law.   
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4. We, therefore, close the Contempt Petition, leaving 

open to the applicants to pursue the remedy vis-à-vis 

order dated 09.01.2020.   

 Pending MA, if any, shall also stand disposed of.   

 

(Aradhana Johri)    (Justice L. Narasimha Reddy) 
 Member (A)                Chairman 
 
 

/lg/ 


